& IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

Date; |8.2 o

< Q.A. 727/99

Bétween ;
V. Purushotham Naidu .+ Applicant

AND

1. The Chief Genersl Manager,
Telecommunications,
A.P. Circle.
Hyderabad - 500 Q01.

2. The General Manager,
Telecom District,
Tirupathi - 517 050. .. Respondents

Counsel for the applicant s Mr. C. Suryanarayana

Counsel for the respondents : Mr, M.C.Jacob for
Mr. B.N. Sharma,Sr.CGsC

Coramg

Hon. Shri B.S. Jal Parameshwar, Member (J)

ORDER
(Per Hon. Shri B.S. Jai Parameshwar, Member (J)

Heard Mr. C. Suryanarayana, learned
counsel for the applicant and Mr. M.C. Jacocb for

Mr. B.N. Sharma, S£.CGSC for the respondents.

2. The applicant was engaged as casual
mazdoor w.e.f. 19«2-87. He has been working till now.
His /T % rking dates from 19-2-87 to 28-2-99

are detailed in page 4 of the OA. The applicant
submits that he had rendered 240 days continuods
service in every year from 19-2-87, The applicant

submits that if there are any breaks in service the

same should be ignored.
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3. On 12-5-99 an interim order was passed
directing the respondents to keep one post of Telecom
Machanic vacant till the claim of the applicant for
regularisation/temporary status and his eligibility
or otherwise for appearing for the screening test

is considered, The said interim order was further

extended on 27-8«99,

4. The respondents have not filed any

reply to the OA, However, the learned standing counsel
for the respondents submitted that the reply filed by
them in OA 717/99 & OA 687/99 be taken into & X
consideration in this OA also. Their main contention
is that the applicant has not approached the
departmental authorities fof dredressal of grievance
and that the applicant has approached this Tribunal

directly without exhausting the departmental remedies.

5. The respondents have not filed reply
traversing the averments made by the applicant in the
application and also the material papers filed by him

along with the application. Their reply is vague as

‘it can be Seen.

6. Heving regard to the matter that the
applicant has been working #--. in the department
.8hall

from 19-2-87 the respondents/=<x¥ consider the case

, for grapt of temporary.stat
of the applicant foré;egurérisdtionprei§¥ng Spgg/the
CGM letter dt, 9-3-99. Hence the following directions

are given 3

(a) . The respondents shall consider the
grant of
case of the applicant foréregularisation/

temporsry = :. 3; in accordance with the

letter of CGM dt. $-3-99

(b) After considering his claim/the respondents

Al
may consider his eligibility or otherwise
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(c)

3 [$

to appear for the screening test for

the post of Telecom Mechanic:

Till such time the interm order passed on
12-5=99 and extended on 27-8+99 shall be

in force. B
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